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 2009. Till then there shall be ad

interim stay of the impugned orders
under Annexure-F dated 08.05.2009
and Annexure-G dated 08.05.2009.
Since the Applicant has reported

. back to duty, after his sickness, his

apphcatlon for leave for the entire

penod from 24th April 2009, till his

resuming duty should receive a
fresh. consideration of  the
Respondent No.2 with reference to

~ the Medical Certificates issued in

favour of the Applicant.

ad

.3

" Call this matter on 29t June

2009. .
Send copies of this order
@long with nbﬁ_cés) to the
Respondents and free copies of this

order be sent to the Appliéax_xt in the

address given in the O.A. and be

supplied to ”thc learned counsel
appearing for both the partles

Mr. K. K. Das, learned Addl -

Standing Counsel appearing for the

Union of India (to whom a copy. of
this O.A. has already been supplied)
should obtain instructions from the
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separately, this O.A. stands
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Original Application No. 101 of 2009

Date of Decision : 29.06.2009

Sri Biswajit Bhuyan

pereeerereaaes rereriees e raerans e trereeeereeentenareseetaaaratiia tareneaneres Applicant/s

Mr.A.Sarma, Mr.J.P.Chouhan | v

........... reeertreeretiieetutetetnesarresiearsennasssniienneenaneesanss Advocate for the

Applicant/s
- Versus —

U.O.L. & Ors. - _ .

...................................................... reeeeieeeeeneeesesenees. RESpONdent/s

Mr.K.K.Das, Addl. C.G.S.C. »

................ verreerreerneerrerneranieneneresnnsseeannnensnansanssasss Advocate for the
' Respondents

CORAM
THE HON’BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN

. ‘ S ’ ' v
1.  Whether reporters of local newspapers may be allowed }esto
to see the Judgment ? |

. . L
2.  Whether to be referred to the Reporterornot? = YesfNo

v | Ny
3.~ Whether their Lordships wish to see the fair copy Yesj/No

of the Judgment ?

—

Vice-Chairman
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o ? CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.101 of 2009
Date of Order: This the 29t Day of June 2009.

HON’BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN

Shri Biswajit Bhuyan,

Son of Sri A.C. Bhuyan,

Canteen Manager,

Departmental Canteen (Wet Canteen),

North Eastern Police Academy,

Umsaw-793125, Barapani, :

Shillong. Meghalaya Applicant

By Advocate Mr.A.Sarma, Mr.J.P.Chouhan
-Versus-

1.  The Union of India, represented by the
Secretary to the Government of India,
Ministry of Home Affairs, North Block,
New Delhi-110001.

2. The Director :
North Eastern Police Academy,
Umium,Barapani,

Meghalaya,
Umsaw-793125

By Advocate Mr.K.K.Das,
Addl Standing Counsel ' Respondents

0.A.101 of 2009
ORDER(ORAL)
29.06.2009

Mr. A. Sarma, and Mr.J.P.Chouhan learned counsels appearing for
the Applicant are present. Mr. K.K.Das, learned Addl. Standing Counsel
representing the Government of India is also present. He produces a copy of
the lorder No.NEPA/PF©/2/90/Vol-11/2927-32 dated 19t June 2009 of

Director of NEPA/Meghalaya. The text of which reads as under:-

“Considering the previous bad records and absent without
permission and intimation, payew of Shri B.Bhuyan, from

21/4/2009 to 1/5/2009 was held%



LU : | 2

Consequently, the period of unauthorized absence
from duty for above mentioned date(s) was treated as Dies-
Non; because he did not performed any duty in this period.
However, pursuant upon the direction of the Hon’ble CAT,
Guwahati Bench, Guwahatj, the whole period has been
examined afresh. Taking a generous view, the period of
unauthorized absence from 21.4.2009 to 1.5.2009 (Dies-
Non) and from 3.5.2009 to 10.5.2009 (pay held up) has
been regularised by granting 11 days E/L from 21.4.2009
to 1.5.2009 and granted 1(one) day E/L for 3.5.2009, rest 7
days i.e. from 4.5.2009 to 10.5.2009 has been regularized
by granting E.O.L. on M/C, as he has no other leave to his
credit upto June 2009.

Sh. B.Bhuyan is hereby also warned that he should
inform about his sickness and apply for leave in time and
should not absent without prior permission of the

competent authority, henceforth, else shall be dealt with
strictly according to rules.” _

2. In the above premises, with instructions from his client,
Mr.A.Sarma, learned counsel appearing for the Applicant has filed - a
memorandum not to press the present Original Application/this case, in view

of the relief granted in the order dated 19.06.2009 of the Director of NEPA.

3. Having heard the learned counsel for both the parties, this case
is hereby disposed of in terms of the prayer of the learned counsel for the

Applicant.

4. Send copies of this order (by Registered .Post] to the Applicant

and to all the Respondents in the address given in the O.A.

S. Free copies of this order be also supplied to the learned counsel

o\
‘)f\\
22,

{(MANORANJAN MOHANTY)
VICE-CHAIRMAN

appearing for both the parties.

IM
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ORIGINAL APPLICATION NO. j O ‘Z OF 2009

Sri Biswajit Bhuyan
s Applicant.
-VERSUS-
The Union of India & Ors.

.... Respondents. 7
SYNOPSIS

This original application is directed against the impugned orders dated
8/05/09 whereby the Director, North Eastern Police Academy (NEPA),

Umsaw has brought "Dies-Non" for the period of 11 days, which was a

period of leave taken on the Medical ground by the applicant and also
* withheld the pay of the applicant with effect from 3/05/09.
ki

The applicant is a canteen Manager of Wet Canteen at North Eastern

Police Academy (NEPA) area at Umsaw.

The applicant assails the above two orders (Annexure-F & G) dated
8/05/09 on the ground that those penalties are inflicted upon him without
any disciplinary proceedings Ato that effect and in gross violation of Article
14 of the Constitution of India and principles of natural justice and

administrative fair play.
Hence this original application.

Filed by

T /o5/0%

Advocate
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IN THE CENTRAL ADMINISTRATION TRIBUNAL,
‘ GUWAHATI BENCH, GUWAHATI

(An apphcation under section 19 of the Administrative Tribunals Act, 1985)
ORIGINAL APPLICATON NO 101 of 2009

 Sri Biswajit Bhuyan
B Applicant.
-VERSUS-
The Union Of India & Ors.

e .Respondents

LIST OF DATES

DATE PARTICULARS
©1/08/1990 Apphcant appomted in the NEPA as Canteen Manager,
Annexure- A, Page No. - 12

25/03/2009 Apphcant was appointed as 1st Polling Officer in connection
with the conduct of General Election to the Lok Sabha 2009.
- Annexure- B, Page No. - 13 _
21/04/2009 Applicant had fallen ill and the departmental Doctor referred
him to Civil Hosp1tal Shillong.
Annexure- C, Page No. - 14
21/04/09 Apphcant was adv1sed rest for recovery
7 Annexure-C, PageNo 15
05/05/2009 Show cause notice given to the applicant by the Director.
Annexure- D, Page No. - 16
3$/05/09 Applicant has filed reply of the show cause dated 05/05/2002.
- Annexure- E, PageNo.-17 - =~
08/05/2009 Impugned orders glven to the apphcant
Annexure- F & G, Page No.- 18 & 19
9/05/09 Fitness certlflcate of the applicant to resume in duty.
Annexure- H, Page No. - 20 _
' . Filed by

&

,<,A~Q ,
o_q/os’/ 9
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI

 ORIGINAL APPLICATION NO. Z.0.Z.. 0F 2009

Fitness certificate of the apphcant to.
resume in duty. :

20

~ Sri Biswajit Bhuyan
...... - Applicant.
o -VERSUS- )
The Union of Indla & Ors
... Respondents.
4 INDEX
Sl. Particulars of Documents | Annexure | Page No.
No. L L - No. _

1 | Original Application 1-9

2 | Verification 10

3. | Vakalathtnama | 11

3 | Applicant appointed in the NEPA as A 12
Canteen Manager.

4 Apphcant was appointed as 1st Polhng ' B 13
Officer in connection with the conduct of ' -
General Electlon to the Lok Sabha 2009

5 | Applicant had fallen ill and the C 14
departmental Doctor referred him to Civil |
Hospital Shillong.

6 | Applicant was advised rest for recovery. D 15

7 | Show cause notice given to the applicant by E 16
the Director. ' 4

8 | Applicant has filed reply of the show cause F 17
dated 05/05/2008. '

9 | Impugned orders given to the applicant. G 18-19

10 H

File by

Advocate

?._’?/c;w}/ 09
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’(Appliéation Under Section 19. of the- Administration Tribunal Act, 1983) RN

T Section . 2

ORIGINAL APPLICATON NO. .Z.2.Z. of 2009 | Eé

. 3

Shri Biswajit Bhuyan, - E
- Sonof SriAC. Bhuyan, ‘ p
Canteen Manager, ’ 2/3
‘Departmental Canteen (Wet Canteen), é
- North Eastern Police Academy, -
" Umsaw - 793125, Barapani_,_Shillong, e’

Méglialaya.
...... Applicant.
) -VERSUS-
R The Union of India, represented

by the Secfefary to the

Government' of India, Ministry

| of Héme Affairs, North Block,
New Delhi-110001. &

2. The Director
] North Eastern Police Academy,
Umium, Barapani, Meghalaya,
Umsaw -793125.
....... Respondents.

DETAILS OF APPLICATION.

~ 1. Particulars of'the‘v'(')rder a.gainst which 't'he applica‘tion is made ;

The applican'tﬂin’ this Original.Application assails the orders issued
under Memo No. NEPA/PF(c)/2/90/Vol. TI/ 1159-61 dated 8/05/09 and order
issued under Memo -No. NEPA/PF/(c)2/90/Voll.1l/1156-58 dated 8/05/09
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passed by the Respondent No. 2, Director of or.thEa%"é"f'ﬁ"’*%ﬁ"ﬂ:’@%cadelﬁly

(In short NEPA) by which the applicant’s pay and allowances were held up
from 03/05/09 and treating "Dies-Non" the period of 11 days from 21/4/09
to 01/05/09 of allegedly unauthorised absence from duty as per Rule-11 read
with Rule-6 of the CCS (Classification, Conduct and Appeal) Rules 1965.

2. Jurisdiction of the Tribunal :
The applicant declares that the subject matter of the order against

which he wants redress is within the jurisdiction of the Tribunal.

3. Limitation :

The applicant further declares that the application is within the
Limitation period prescribed in Section 21 of the Administrative Tribunals
Act, 1985.

4. Facts of the Case :

4.1. That the applicant is a citizen of India and the resident of Umsaw,
Barapani, Shillong, Meghalaya and as such he is entitled to all the rights and
privileges guaranteed by the Constitution of India and the laws framed

thereunder.

42.  That the applicant was appointed as Canteen Manager in the
Departmental Canteen (Wet Canteen) in the North Eastern Police Academy,
Barapani vide order issued under No. 11012/86-Estt.6989-93 dated 01/08/90
in the scale of the pay of Rs. 950-20-1150-EG-25-1500 p.m. plus other
allowances as admissible from time to time with effect from the forenoon of
1% August'90 until further order.

A copy of the order dated 1/08/09 is filed

hereto and marked as ANNEXURE-A.

43. That the applicant has an unblemished and spotless service career of

more than 18 years and has received the appreciation of his superior

KA ﬁf/ﬂaoy/ %é@Zw



Tl WYHHIEIGh 39TEE T
Central Administrative Tribuna |

-3- 29 MAY 2009

L Guwahati Bench $

LR R VY

authorities for his sincere and duteous nature. Till date he has worked With

attentively and nothing against him was reported before his superior

!

authorities derogatory to his ability and the fashion of work.

44. That the applicant begs to state that in course of his service tenure
whenever General Election came election duty used to be mounted on him

by his superior authority and to abide that he has to carry out the c'}irectives

of his authority in toto. During the General Election of 2009 he was given -

duty as First Polling Officer from 30th March'09 to 16/04/09 vide Memo
No. DCRB/EL-22/2009 dated 25" March/2009. Accordingly in coinpliance
of the order of his authority he went for election duty and after completion
of the duty he rejoined on 20/4/09. |
A copy of the order dated 25/3/2009
is filed hereto and marked as

ANNEXURE-B.

4.5 That the applicant begs to state that after the general elections duty, due
" to the hazard involved in that he fallen ill on 21/4/09. As the ailment become
severe he went to see the departmental Doctor who referred him to Civil
Hospital, Shillong. The applicant was suffering from sudden block out with

head injury and consequent to which the attending doctor advised him to

take rtest from 21/4/09 to 30/04/09 and then against from 01/05/09 to -

©10/05/09. The applicant however had given information about his sickness to
the Respondent along with' medical report.

| A copy of the referral order and a

copy of the medical report is filed

hereto and marked as ANNEXURE-

C (Series).

4.6. That in the meantime the Respondent No. 2 had issued a letter under
Memo No. NEPA/DIRECTOR/2009/A dated 05/05/2009. The applicant was

served with a show cause notice contending inter alia as follows :

JX:)’/ /éovm”“-) af// M@;W
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1. On 04/05/09 I wanted to discuss some official matters with you, ou, but I
was told that, you were not in the canteen, when I checked the Attendance

Register of the Canteen, you are absent from 21/04/09.

2. Earlier also, I have inspected the Departmental canteen at 14:30 hrs. on

10/4/09 and you absent. When I checked the Attendance Register, I found

that you have not signed on 08/04/09. As per the Attendance Register, you
have signed for 10th April, 2009 FN and AN, and 11th April, 2009 FN on
10/04/09 itself vide letter No. NEPA/Director/2009/262-64 dated 10/4/09.
You were asked to explain the reasons for not taking disciplinary action

against you, to which you have not replied till date.

3. Today, I called for your personal file and on security you are absenting
from duty without authority /permission. I have also observed in the file that
he is regularly committing some acts or the others, which are prejudicial to

‘the work atmosphere in the canteen as well as in the Academy.

4. In the above back drop you are hereby asked to explain the reasons for
not placing yoﬁ under suspension, pending disciplinary action, for sending
an application of illness, without supporting documents and absenting
willfully without authority or permission, your reply should be undersigned
by 07/05/09 positively.
A copy of the show cause notice dated
05/05/2009 is filed hereto and marked
~ as ANNEXURE-D.

4% That the applicant begs to state that after receipt of the aforesaid letter
dated 05/05/09 the applicant filed a reply explaining his position on 07/05/09
to the effect that he was not present in the canteen as he was suffering from
- sudden block out with head injury and the attending doctor has advised to
 take rest from 21/04/09 to 30/04/09 and then again 1/05/2009 to 10/05/2009,
" regarding which he had informed the department along with the copy of

medical report. Further he humbly stated that he had never committed any

AL, %@gwqf’/ @,4,‘70,,
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“disciplinary action does not arise at all and hence, he may be exonerated

from all the alleged charges so levelled against him.
A copy of the reply dated 7/05/09 is
filed  hereto and marked  as

 ANNEXURE-E,

48 That the applicant begs to state that after filing of the show cause dated

7/05/09 the application was served with the order issued under No.
NEPA/PF/(c)/2/90/Vol 11/1156-58 dated 08/05/09 by the Respondent No.2

" contending intér alia that on the CCS (Classification, Conduct-and Appeal)

Rules 1965, it read with 6, unauthorised absence from duty for 11 days, i.e.

from 21/04/09 to 01/05/09 in respect of the applicant is hereby treated as
"Dies-Non". | )

A copy'of the order dated 8/05/090 is

filed hereto and marked as

ANNEXURE-F.

4 @ That the applicant ‘begs to state that he was served with another letter

issued under No. NEPA/PF(c)/2/90/Vol.1l/1159-61 dated 8/5/09, by the

Respondent No. 2 containing that the pay and allowances in respect of the

applicant would be held up from 03/05/2009 until further order.
A copy of the order dated 8/05/2009

filed herewith and marked as

ANNEXURE-G

4.1© That the applicant begs to state that he has réndered more than 18 years

of services without any blemish and so after receiving the order dated 8/5/90

he was shocked and surprised as in view of the facts and circumstances

under which he could not made himself available on duty was beyond his

control as he was ailing with sudden Block out and head injury and the

attendihg Doctor has advised him to take rest for the period for which "Dies- -

Non' was brought into effect.

/gﬂw‘ @@'@@«7;‘/%7%;
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412 That the applicant begs to state that the clause “"Dies-Non" was

brought into effect without any departmental proceeding and without any

—

fact finding inquiry. In that view of the matter the impugned orders of "Dies-

Non" and with holding of pay and allowances w.e.f. 3/05/09 is violative of
> W.e.L IO

the principles of natural justices and administrative fair play.

4.1% That the applicant begs to state that he after gaining recovery and duty

fit certificate from the Doctor concerned resumed his duties w.e.f. 10/05/09.

A copy of the duty fit certificate dated
9/05/09 is filed hereto and marked as
ANNEXURE-H.

4.14, That the applicant begs to submit that the impugned orders of the

Respondent No. 2 dated 08/05/09 are pervers‘e and not tenable in the eye of
' VOIUD/V7 4

law and runs counter to the cardinal test of loss of confidence upon the

applicant. In that view of the matter both the impugned orders are liable to

be set aside and quashed.

4.14 That the applicant bégs to submit that as both order wefe passed on
the back of the petitioner without affording him a reasonable opportunity to
defend i.e. without any disciplinary proceeding the orders are illegal and
arbitrary in nature and runs a front to concept of equality imbibed under

Article 14 of the Constitution of India.

4.16 That the applicant begs to state that the impugned orders are violative
of the principles of value, power and reasonableness in as much as they run
against the concept of equity, equitable remedy, administrative justice and
the doctrine of jobs security envisaged under Article 41 of the Constitution
of India. The orders are also violative of the principles of "Double

Jeopardy”. Hence this application.
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5. GROUNDS "‘M mﬁ}?&:;

5.1. F or that both the impugned orders dated 8/5/09 are brought into effect
at the back of the petitioner without any disciplinary proceedings to that
effect and hence the orders are not tenable in the eye of law and are liable to

- be set aside and quashed.

5.2 For that the impugned orders run counter to the concept of Article 14 of
the Constitution of India and also runs a front to the principles of natural

justices and administrative fair play.

5.3. For that the period for which "Dies-Non" has been brought into effect
during that neriod, the applicant was suffering from sudden Block out with
head injury and the departmental Doctor referred him to Civil Hospital,

Shillong for treatment where the Doctor concerned has advised to take rest
from 21/04/09 to 30/04/09 and then again 1/05/09 to 10/05/09. In that view

\

of the matter both the orders so passed by the Respondent No.2 are perverse

and suffer from non application of mind to the facts and circumstances
leading to the absence of the applicants from duty. In that view of the matter

the impugned orders are liable to be set aside and quashed.

5.4 For that the impugned orders dated 8/5/09 inflict double punishment
upon the applicant viz.(i) Dies-Non and (2) withholding of salary, w.ef.
3/5/09 and hence the orders are violative of the doctrine of "Double

Jeopardy".

'5.5. For that that impugned orders are violative of the nrinciples of value,
reasonableness and power in as much as violative of the principles of equity,

equitable remedy and administrative fair play.

5.6 For that the impugned orders are violative of the two cardinal principles

of natural justices viz.

o - vr e mam S
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57 For that in any view of the matter the impugned orders dated 8/5/09 are

liable to be set aside and quashed.

6. Details of the remedies exhausted :- |

e AL
A \ Tribunal |
-8- X“@“;m -al !S.dmm\stvm*?w \ {}b
7 9 MY 7009
a) Nemo Judex Causa Sua non mean, i

.ot

b) Audi Alteram Partem _
And also violative of the Doctrine limits of the Doctrine of loss

of confidence.

géw | &‘owoﬁi} M—“Z“‘*

The applicant declares that he has availed of all the remedies available

to him under the relevant services rules.

7. Matters not previously filed or pending with any other court.

The applicant declares that he had not previously filed any

application, writ petition or suit, regarding the matter in respect of which this

application has been made, before any court or any other authority or any

other Bench of the Tribunal nor any such application, writ petition or suit is

pending before any of them.

?

‘8. Relief sought :

In the premises aforesaid, it is most
respéctfu]ly prayed that Your Lordships may
be graciously pleased to admit this
application issue necessary notices call for.
the records of the case and after hearing the
cause/causes being shown and upon perusal

of the records, Yours Lordships may -

i. set aside and quash both the impugned
orders dated 08/05/09 (Annexure F & G)
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1. set aside and quash _both‘ the - impugned

3 o'r_de'rs"d‘ated 08/05/09 (Annexure F & G)

ii)  direct the Respondents to give all the

benefits so accrued to the petitioner till date

~ w.e.f: his service to the department.
| ~iif)  Cost of the application.

iv). .gran't aﬁy other relief to which the

S applicént is entitied under the facts and

circumstances of the case.

And for this act of kindness, the humble petitioner as in duty bound

shall ever pray.

9. Interim. order, if any prayéd for .

“Pendi'ng disposél of the application
| the applicant prays for the following

‘interim relief.

The operation of the impugned orders
dated 8/5/09 (Annexure F & G) may
‘be stayed and the Respondents may

" be directed to not with held the pay

and allowances of the petitioner.

10. Particulars of Bank Draft/Postal order.
) IPONo - 296 4890%F

ii)  Date of issue. -272-05- 3

iii)  Issued from - §P6 GMN'D"A'\OA;

iv) Payable at - Quo a/ha'ls
11. List of enclosures : As stated n the mdex/Llst of Date

/% 7, .%o'a bO Ovi’n:t/' %«7@/
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mﬁxﬁta .
‘{EG.uwahatt Bench VERIFICATION

\ —

| 1 .-Shri B‘ilswajit Bltuyan l'S'ori iof. Sri A. C ‘Bhuyan; Canteen Manager,
Departmental Canteen (Wet Canteen), aged about ..... years, resident of
North Eastern Pohce Academy, Umsan - 793125, Barapani, Shillong,
Meghalaya, do hereby verify that the contents of the accompanying
, applicatieﬁ ,at_evtrue .'to'imyvknow-led:ge and fhav_e not suppresSed any material
fact.

-And I signvthisv.Verliﬁ_cati.on-on this .. 27... day of may 2009

vDate:zemejoj-» , | 4 ‘ ' W
D 2 A

Place ; Guwahati SR Signature of the Applicarit.



 FORM NO. 12

L C . uywahati Bench

- (See Rule 6'7) o L
FORM OF. VAKALATHNAMA' ~
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
| ORIGINAL APPLICATION NO. LoZ  oF 2009

Sn Blswaj it Bhuyan
e Apphcant |

-VERSUS-

" The Union of India & Ors

- ...... Respondents.

,.
‘

A
Qaananmannnanaaan

I, Shri Biswajit Bhuyan, Applicant in the above application do hereby
‘appoint and retain Shri A. Sarma and J.P. Chauhan, Advocates to appear,
plead and act for me in the above application and to conduct and prosecute
all proceedings that may be taken in respect thereof including Contempt of
Court Petition' and Review Apphcatlons arlslng ‘therefrom and application
for return of ‘documents, enter. into compromlse and to draw any money
payable to'me in the sald proceedlng ' :

Place:@./;mﬂt/\'\g/\dm.. . %.‘Yé@y«) a .

Date : Signature of the Party 27-05-03 \
%’\@@m ol

ignature with date
* (Name of the Advocate)

Executed in 1ny presence

Slgnature with date - _
(Name and De51gnat10n)
(Name of the Advocate) -
Name and Address of the ;
‘Advocate for Serv1ce '

The following certiﬁ'cation to be given when the party is unacquainted with
the language of the vakalath or is blind or illiterate :
The contents of the vakalath were truly and audibly read over/translated into

.............. language known to the party executmg the Vakalath and he

: seems to have understood the same

Signature with date
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- Buwahat Bench

o ~__ Gevernuant of Inide
- Herth Eastera Pelice Acaceny
o  |Umsaw s Barapast
I | 8hiddeng - 793 123
R s - . K%' IR S

- %90,

8By Bs 11012/1§86<8att. dte

| OR.P B_i

o Shri Biswajit Bhuyun sen ef Shri A.C. Bhuyan is
hereby temporarily ap einted as @anteen Manager in the

Bepartsental Cantéen f Wet Cantecn) in the Nerth Lasteran

' Elice Academy, Bura ail, in the Scale ef pay of ks, 950«

. [20=1150=EGw 25-1500/mPyiie -iplus ether

Jjaxem tino to time with 62foct frem

allewances, 5 adudssibla
© lerenosn of Iat

mglg0 watil furt

... Tne above
Bervices may be te.

B

aprelntuet is purely temperary and hig’
Rated-any: tine, witheut gﬁing any msetice,

/ .
' Copy to i~ | :
1) The uPa0 (I1B), Shillsag - 3,

|

. #2):2he Canteoll - In-Charge, NEPA, Darapani.

Mka@i’ ‘LO L ' 3) 'The Asceudts Sectien ( Lecal),
aec e . _AY She Biswajit Bhuyan, Canteen Mamager
haeo G pq ‘/M;/'(i‘éit‘f;;cwtqaa), Wra, Barapani.

l
1

‘ ‘ ( N. Yenmafuader )

admlndstrative Offider,
Ji5AY . Barmpaad

P

- BEra

“\‘%"'

e e :
-

———— e e ae e e am ———
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- GOVERNMENT OF MEGHALAYA
| OFFICE OF THE DEPUTY COMMISSONER (EL)
|- RI BHOI DISTRICT:: NONGPOH.

1 | |
) DCRB / EL-22/2069/2, - ' Dated Nongpoh, the 25" March 2009.

. General Election fo the Lok Sabha-2009
- Preliminary Appointment Crder for 157 Polling Officer.

’[Under'Sub-Section (1) of Section 26 of the Rep‘resenthation of Peopié Act.1963 (43 of 1951) the following Officers & Staffs are
eby abf)ointed as 13T ROLLING OFFICERS in connection with the sonduct of General Election to the Lok Sabha 2009.

_ . GROU - i
SiNo ___Name of Officer/ Staff Designation Name of Office
1| SHRI. MRIDUL KALITA PHARMACIST NEPA, UMSAW
2 . | BHRI. TIKARAM TINSINA L_JDC' o NEPA, UMSAW
3V7| SHRI. B. BHUYAN: CANTEEN MANAGER NEPA, UMSAW

~

Deputy Commissioner,
o Ri Bhoi District, Nongpoh.
2 Dated Nongpoh, the 25" March 2009.

py to: - - : _ _
~ 1. Officer/ Staff concerned for information. He/She is directed to report on 3£.3.2609 at Science Hall from 10:00 AM

onwards. He/She is directed to bring aiong the Electosal *Photo 1dentity Card (EPI‘C) on the day of l‘époﬁ'iﬁgi"“"“""" T

. N {2

- P

l | #. Deputy Commissioner,

l Ri Bhoi District, Nongpoh.

1.. -No request for exemptian wil be entertained except in extremely exceptional cases.

2. Final Appoihtmeht Order reflecting the. Polling Station to which the Presiding/1st Polling Officers/2nd & 3rd Polling Officers is
appointed, will be issued on the last day of Training.

: Th(s Appointmént is purely provisional and subject to the final list generated through the Randomization Software and approved by

the Election ;O_bé’erv_ers. Thus, any Presiding ‘_'Ofﬁcer (so provisionally appointed) méy finally be appointed as 15"‘ Polling Officer or
 vice-versa same case with the 24 & 3 Polling Officers,

4. . The Officer/S?'ta‘_ff appointed for slection duty will attend to their normal duties in their own Offi
in'Election Duty. |

Cork\fed b be.
K3

2% /OSF/®9

ce on days when they are not engaged

»
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Guwahati Bench

ENCILIT

AN E.PA. DISPENSARY
PR ANY o pD.TIGKET

284 ... Date .

207

‘ ... Rank G—W
.. Sex.. '

/

Treatment =

AN

v
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ruxkma
(SEE RULE 19)

COMMUTAT!O OF LEA' E

ernment servant .

.._._.,/%wvwwnﬁ«ic (Sorien ) X

lrguunu .

t

R M EDICAL CERTIF!CATE FOR LEAVE EXTENSION OF LEAVE OF
oy

. after careful personal

exammat:on of the case hereby cert:fy that Shri/Shrimati/Kumari . ﬁ g /{,&7 Q.

C//ﬂ&u

N

suffermg from .. @Y{V Ol M Ne //‘/@'—-\:/—be/

peﬂl:d of absence frr‘-m duth,

E—L]

af

B R I

.. whose srgnature is given above, is

. and | consider that a

2[/4/@)

is absolutely necessary for the restoration

s
P@*@@or&W 7

Linil . Hé&&iﬁ‘/stpensary

Or other. Regtstermdg;al Practltzoner
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North Eastern Police Academy ;i 29 MAY 2008 ]
Govt of India ' : \ b
Ministry of Home Affairs ¢ RTGAPITE PO '
g » P O Umsaw, Meghalaya ] Guwehat
‘No. NEPA/DIRECTOR/2009/ £ : Dated, Umsaw, the §/& | 2009.
To |
Shri B Bhuyan
Departmental Wet Canteen Manager
NEPA, Umsaw :

! > On 04/05/09, 1 wanted to discuss some official matters with you; but L was
told that, you were not in the Canteen. When 1 checked the Attendance Register of the
Canteen, you are absent from 2 1/04/09.

V) Earlier also, 1 have inspected the Depttl Canteen at 1430 hrs on 10/04/09
and you absent. When | checked the Attendance Register, 1 found that you have not
signed on 08/04/09. As per the Attendance Register, you have signed for 10" April 2009
‘N and AN: and 11" April 2009 FN. on 10/04/09 itself.  Vide letter No.
NEPA/Director/2009/262-64 Dated 10/4/09, you were asked to explain the reasons for
not taking disciplinary action against you, to which you have not replied, till date.

3 7 Today, 1 called for your Personal File and on scrutiny, you are absenting
from duty without authority / permission. | have also observed in the file that he is
regularly committing some acts or the other, which are prejudicial to the work
atmosphere in the Canteen as well as in the Academy.

4 /1n the above back-drop, you are hereby asked to explain the reasons for
not placing you under suspension, pending disciplinary action, for sending an application
of illness, without supporting documents, and absenting wilfully withoyt authority or
permission. Your reply should the undersigned by 07/05/09 positively. o

—~—""

A~
(R R Vergn 1&/) g’)‘fﬁ
Directer/: /7 }

Copy to: : : S
Mr Ramesh Chandra _ Heis directed to submit his comments for not informing
Officer Incharge the authority about the absence of W/C Manager.
Depttl Wet Canteen, NEPA

o U'\
Office Supdt /}" "'__y] :

=7 C
(R R Vemg\_S \_gl) “—7

(U/J%g » recor

22/ /09
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( Tarough Proper Channel) )
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Subt~ ERoply on the Bxmlana tione
Heply on the Bamlanag t:

Yan e

Ref 1= Yoyr lettur No,NEPA /Di irecton/2009/4 ,4a ted,Unsaw the 5/05/09
Sir,

With refercnce to the subject cited above, I have the honour
.P..

rlace yov before you the following few lines for your

derztion sad favovrsble o ¢rder pleuse

o =

kind congi-

1. That with regerd to pard No.] of your abtovesaid Letter

sai . L would
like to submit

that I was not present in the Conteen as I was
sugferiug from sudden blockout with head injury and the attending
dector lud cdeised me to take rest from C"U/‘“‘ *9/c to 36‘/@,, ,VO5
and then ugain ffom 1-5-09 to 12.5,09, Ioreover I hxd also given
inferws tien about my sickness ‘o the Depariment alon agwith the

Mg

cal Report, ( Copy o

11,

Madin ] nch“ is enclosed herewith £
yoor kind perusal ),

2¢ Thot, Sir, with regerd to para ¥o.2> of rour abovementioncd letter,
4 would like to state that the question of absent does not arise
at all, es I wes advised by the Cedtor to tuke rest for 10 (fen)
durs with effect from 01/0%/09, Horevver,en dated 11/04/2 oo Gy I
wis in Election Duty o ( Copy of Election Duty is enclosed here-
with for your kind perusal J.

3, That Sir, with regard 1o pare No.3 of your letter, @ would kike
to state and say that the allegntions are the matters of the vast
ard L don‘?t exactly remember as to what happened ot thet relevant
time, Further, I fully remember that there had been'very cordial

atmosphere in the cunteen as well us in the Acaden mye

In view of the ubove, I have never committod
ony degliccnce of duty and the questlon of placing me under sus=~ .
pension pending disciplimary action does not arise at alle All
relevant docirments pertaining to your aliezations are enclesed

herewith for your W{ind perusal,

Svbmitted for favour of your kind information
and dropping of »ll allegation legelled against me.

Dated at NEPA ,Umsaw ' - 1=ours-4 [ thf.‘?.l'ly

the 7/05/09 { Biswajit Bhuyan)

o be B ot
Cenlp | oy g

2%/of/
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North Eastern police Academy
Ministry of Home Affairs
Government of India

Umsaw, 793 123, Umiam
NO.NEPA/PF/©/2/90V ol 1

Dtd, Umsaw the _ th May’2009

ORDER

Under CCS ( Classification, Conduct & Appeal ) Rules 1965, 11 read with 6,

unauthorized absence from duty for 11 days i.e. from 21/4/2009 to 1/5/2009 in respect
of Sh Biswajit Bhuyan,C/Manager is hereby treated as “Dies-Non”.

These days does not construe break in service, but only the days treated as “Dies-
non” are not counted as duty.

b

Sd/-

(R.R. Verma, 1PS)
Director
NO. NEPA/PF/©/2/¢0/Vol 1l /‘ \ 5’(3 - S‘@

Dtd, Umsaw the &th May’2009
8

\ " The individual concerned.

" Copy to :

2 Officer In-charge Wet Canteen, for information.

3 The Acccunt Section, NEPA, Umsaw. #

~N
(PR SWijay Kaj)

Jt. Director
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Government of India
Ministry of Home Affairs
Noith Eastern Police Academy
Umsaw, 793 123, Umiam, Meghalaya

No. NEPA/PF (C) /2/90/Vol.1l/ Dt. Umsaw, the May’09.

ORDER

Pay & Allawances in respect of Shri Biswajit Bhuyan,C/Manager NEPA
is held up from 3/5/2009 until further order.

Sd/-
(R.R. Verma, IPS)
.Director

No. NEPA/PF ( C)/2/90/Vol.ll/ ( 1159 - & | Dt. Umsaw, the_&¢ May’09.

\.,Op) to

~Accounts Branch, NEPA for strict compiiance. A
\9/ Shri. Biswajit Bhuyan,C/Manager, NEPA

Officer Incharge W/Cante J@r~i11£0rmation. \ &‘
(
“‘(/"“;'P N

S 4\:?' 5, 0\’
//54%; e «‘1 A ‘\% .. .
f o’ 3 ( PR SVijayRaj)

£ iy ; < }. Director
Ne

( ‘f. : | ;
ox by
Cok Y
ST .
N,
. \-
.




&2())\” | J‘é’# ‘?‘*ﬂ *ﬁi‘“ & ni‘tq"’r
| 7%‘ ad buna&
Cemrai Administrative i ]k

W

29 MY 2008

E&T\’N Ziel S '

ahati Bengh

FORM 5 L o
(SEE RULE 24 (3))

MEDICAL CERTIFICATE OF FITNESS TO RETURN TO DUTY

Slgnature of the Government servant .

| examined SmmatllKuman 523 @ '( b’v/‘«m/\ .

do hereby certify that
I have carefu }

. whose SIgnature is given below,

and find that he/sjhe has recovered from his/her illness and is now fit to resume duties in
Government service. | also certify that before arriving at this decision, | have examined
the original medical certificate(s) and statement(s) of the case (or certified copies

thereof) on which leave was granted or extended and have taken these into

consideration in arriving at my decision. %Q

Authorised MedncaZ Ztendant

Dated: ............................. ... ' F(Gspltgl nsﬁ%ﬁ’égry
or other Reglstered Megyp%g ioner.



